
0 A- Ajo - S-  6' / 0/ 1 

4 
Serial 
No.of 	Date of 
Order 	Order 

r L 

Order with Signature 

4. 7.3.91 	 Mr. A.Deo tne leirrieu Couisel f.r theapplicant 

is urble to say what is the nature of allgtion 
thpugh 

of the criminal comolaintt  Jik the Anm xure-A speaks 

of X peridency of an enquiry. M • Deo during the course 

0f hearing submits that there are certain formal 

defects for which he wants to withdraw the aohction 4 

with liberty to file a fresh applcation on the self 1 . 

same grounds. On a perusal of the applicition,it is 

fo nd that certain facts which could hepleaded but 

have not been mentioned in the alicjtiocl hence the . 
to 

prayer of the aplicant i 	fld/with-draw the 

applictiofl with liberty to file afresh apolicton 

ourid, 

Vjc e-Chairrnan 

Meier (Judicial) 
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